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SPM & ND

Mr. V R Ramachandran Nair for the applicant
Mre. Ajith Narayanan ACGSC for respondents

The learned counsel for the respondents seeks some
time to file counter affidavit and undertakes to do so
within four weeks with a copy to the learnadcounsel for
the applicant who may file rejoinder if any within two
weeks thereafter. List for final hearing on 13.8.91.
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13,8.91 SPMGAVH
Mr,VR Ramachandran Nair-for applicant.
Mr.Ajith Narayanan-for respondert s,

. The learned counsel for the respondents wishes to
file counter affidyit, He may do sO within four weeks'wiuh
a copy to the learned counsel for the applicant who may
file rejoinder if any within one week1:héteafter.

List 6r final hearing ‘on 7th Dcto 991.
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NEZ None for the applicant
Mr. Ajith Narayanan for respondents
Respondents have not filed reply. They are given
last opportunity to file'reply. Reply is to be filed
within three weeks with a copy to the learned counsel for
the applicant who may file rejoinder if any within one

~ week thereafter. List for final hearing on 12.11.91.
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“The learned counsel - for the respond"nts subrms that in the

O.A.s listed from Sl. No. 14 to 39 in today's cause list which includes

o the 'present. apphcation ‘they propose to file a common. reply.- For this

they seek 3 weeks time. We grant 3 weeks time to file and two weeks

! for “the app«licant ‘to file -rejoinder, if any, thereafter on ‘the receipt
of the cepy of t’he reply. . _
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27.2.92 SPM&AVH

Mr.Rajendran Nair/Ramakumar th.proxy

Sugunapalan th.proxy/Ajith Narayanan

H.ardl, M.P. allowed., Counteraffidavit
mentioned theréin will be relevant for this case
alzo, Heard in part. List for further hearing on
28,2, (AN}, B ' o
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28,2.,92 (counsel as abovel

. We lave heard the arguments ©Of the learned
counsel for boththe parties, Inthe interest of just
anag considering that a vital question in all these
cases are involved we have admitted all the applicat
ions and condone the delay if thére has been in any
one of them, In certain cases we are told that ree
presentations are not been filed, Considering that

the issues involved &re identical we need not delay

the matters in this application by going throggh thg

ie

fatmaih& of requiring applicants t f ile a representlation

especially vwhen identical applications are pending
‘before us,

Accorcingly the objection regarding none
submission of representation 1s also overruled,

JUDGMENT ON 31,3,92.
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- The learned counsel ' for the respondents submits that in the
OA.s listed from SL No. 14 to 39 in today's cause list. which includes
“the present application they propose to file a common reply. For this
they seek 3 weeks time. We grant 3 weeks time to file and two weeks
for the applicant to file rejoinder, if any, thereafter on the receipt
of the copy of the reply.
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- Accordingly the objection regardlng none
subm1ssion of representation is also GVerruled.
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